THE PRESS COUNCIL (REPEAL) ACT, 1976

No. 24 OF .1976.

" [11th February, 1976.]

An Act to repeal the ‘Press Ceuncﬂ Act, 1965 and to provxde for
certam matters mc:ldental thereto

, BE it enacted by Palhament 1n the Twenty seventh Yea1 of the‘
Repubhc of India as. follows — N

Short ’ 1 ('1) This Aet may be-called- the Press Council (Reiéeal)._ Act, 1976.
title and Lo : o -

com- (2) It shall be deemed to have come into force on .the_;lss_t;déyvof

mence-~
mient, ~  Sanuary, 1976..
Defini- 2 In thls Act, unless the context othe1w1se requlres,
tions. v '
(a) “appomted day means : the lst day of January, 1976
(b) “Press Council” means the Press Council of India.est_ablished
under section 3 of the Press Council Act, 1965.
Repeal 3. On the appointed day, the Press Council Act, 1965, shall stand of 196
of Act repealed, and the Press Council shall stand dissolved.
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4. On the dissolution of the Press Council,—

(¢) all monies and other property of whatever kind (including
the Fund of the Press Council) owned by, or vested in, the Press
Council, immediately before the appointed day shall, on the appoint-
ed day, stand ‘transferred to:and: vest in the Central. Government;

(b) subject to the provisions of clause (d), any suit, appeal or
other proceeding of whatever nature pending immediately before the
appointed day before any:court or other authority in which the Press
Council is a party shall, on the appointed day, abate;

(¢) any proceeding of whatever nature pending immediately
before the appointed day before the Press Council shall, on the
appointed day, abate;

(d) all liabilities and obligations of the Press Council of what-
ever kind and subsisting immediately before the appointed day, shall,
on and from the appointed day, be deemed to be the liabilities or
obligations, as the case may be, of the Central Government, and any

proceeding or cause of action pending or existing immediately before

the appointed day by or against the Press Council in relation to such
liability or cbligation may, as from the appointed day, be continued
and enforced by or agamst the Central Government;

L (e) any thmg, or any actlon whlch ought “to have béen done
or, taken by the Press Councd before the appomted day with respect
to the termmatmn of Se1v1ce| of its employees or with respect to any
matter in relatlon thereto or arising therefrom, but not so done or
taken by that Council, may, on and from the appointed day, be done
or taken by the Central Government.

5. (I) The Press Council (Repeal) Ordinance, 1975, is hereby repealed.

(2). Notwithstanding such repeai,: anything done or any action taken

under section 4 of the Ordinance so repealed shall be deemed to have
been done or taken under the corresponding provisions of this Act.
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